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BEFORE THE NATIONAL GREEN TRIBUNAL 

AT PRINCIPAL BENCH, NEW DELHI 

 

EXECUTION APPLICATION NO.: 16 OF 2019 

IN 

ORIGINAL APPLICATION NO.: 153 OF 2014 

 

IN THE MATTER OF: 

 

Indian National Trust for Art and Cultural Heritage                     

           …Applicant 

 

Versus 

 

Government of NCT of Delhi & Ors.     …Respondents 

  

 

OBJECTIONS ON BEHALF OF THE APPLICANT TO I.A. NO. 339/2024 

FOR REVIVAL OF I.A. NO. 235/2021 

 

MOST RESPECTFULLY SHOWETH: 

 

1. That the Applicant had filed the above titled Original Application raising the 

threats to the Najafgarh Jheel, an important water body in the National 

Capital Region, arising from continuous encroachments, unauthorized 

constructions and the fast draining of the lake waters by widening the 

Najafgarh drain, connecting the lake with Yamuna, by the Respondents on 

the pretexts of flood-protection. The Applicant by way of the Original 

Application had also raised inaction on the part of the Respondents in 
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curbing the unauthorized constructions in and around the lake. The Original 

Application sought revival, protection and preservation of the interstate 

Najafgarh Jheel, which is extremely vital to meet the drinking and domestic 

needs of the water starved areas of Gurgaon and Delhi through groundwater 

recharge, moderate urban flooding, maintain and restore biodiversity 

habitats, developing climate resilience. 

2. That vide Order, dated: 10.01.2025, this Hon’ble Tribunal was pleased to 

permit the Applicant to file objections to I.A. No. 339/2024, filed by Mr. 

Randhir & Ors., for revival of I.A. No. 235/2021, filed seeking intervention 

in the present matter.  

3. That at the outset, it is submitted that that the 

4. That the Applicants in the said I.A. have merely stated that their interests are 

being affected. However, it is nowhere elaborated as in what manner are 

their interests being adversely affected.  

5. That as per Gurgaon Master Plan, the area falls in green belt and further as per 

Haryana EMP and Joint EMP, the area is situated in the Highest Zone of soil 

Liquefaction as well as in Seismic Zone IV [with potential for earthquakes of 

up to 8 on Richter Scale], a high hazard zone. 

6. That it is the submission of the Applicant that the farmers may continue to farm 

as always when the water recedes and that in view of the natural accumulation 

of rain and flood waters in the Jheel, the farmers have never been able to plant 

Kharif crop. 

7. That the State Wetlands Authority, as per Rule 5(4)(i) of the Wetlands 

(Conservation and Management) Rules, 2017, is obligated to perform the 

following function: 
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“in cases wherein lands within boundary of notified wetlands or 

wetlands complex have private tenancy rights, recommend mechanisms 

for maintenance of ecological character through promotional 

activities;” 

It is submitted that, as such, regardless of the revenue record the area of 

submergence is required to be notified as a wetland under the Wetlands 

(Conservation and Management) Rules, 2017 and which in no way adversely 

affects the interests of farmers. 

 

8. That a plain reading of the farmers’ application reveals that they are only 

verbatim parroting the Report by the State Wetland Authority of Haryana 

giving rise to reasonable belief of an unhealthy collusion between the two. 

The two are speaking in the same voice.  The contentions raised in the I.A. 

are the same as that of the Haryana State Wetland Authority and can be 

summed up as follows : 

i. Jheel is located in Delhi not Haryana 

ii. Prior to 2010 there was no Jheel  

iii. Post 2010 only sewage from urbanizing Gurgaon is filling the 

Jheel 

 

9. That the aforesaid contentions of the Applicants in I.A. No. 339/2024 are 

patently false, devoid of merit and self-serving and are nullified by 

incontrovertible evidence to the contrary much of it supplied by State 

Wetland Authority of Haryana’s own submissions in its Report, dated: 

29.07.2024.  
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 LOCATION OF THE JHEEL & EXISTENCE OF THE JHEEL PRIOR TO 

2010: 

a. Extract from the Gurgaon Gazetteer of 1983 [The same is annexed as 

ANNEXURE A-1], also cited by this Hon’ble Tribunal in Order, dated: 

10.10.2019 [The same is annexed as ANNEXURE A-2 showing location 

of Najafgarh Jheel in Gurgaon]. 

b. According to the ‘Land Revenue Settlement of the Gurgaon District, 

1882’, “the area of excessive inundation in the Gurgaon District is 1772 

acres belonging to villages Dharampur, Daulatabad, Budgera, Mankraula 

and Naubaramad” which are the present day Haryana villages.  (A True 

Copy of the relevant extracts of the ‘Land Revenue Settlement of the 

Gurgaon District, 1882’ is annexed herewith and marked as ANNEXURE 

A-3). 

c. Survey of India Map, 1936 showing location of Jheel in North Gurgaon 

(The same is annexed as ANNEXURE A-4) 

d. Survey of India Map, 1964 showing location of Jheel in North Gurgaon. 

(The same is annexed as ANNEXURE A-5) 

e. Sahibi Basin Survey submitted by State of Haryana in O.A. No. 153 of 

2014, in 2015 showing location of Jheel in North Gurgaon. (The same is 

annexed as ANNEXURE A-6). 

f. Satellite Imagery of 1965 (ANNEXURE A-7) 

g. Satellite imagery of 1972 (ANNEXURE A-8)  

h. Satellite imagery of 1977 (ANNEXURE A-9)  

i. Satellite imagery of 1991 (ANNEXURE A-10) 

j. Satellite imagery of 1993 (ANNEXURE A-11)  
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k. Satellite imagery of 1995 (ANNEXURE A-12)  

l. Satellite imagery of 2000 (ANNEXURE A-13)  

m. Satellite Imagery of September, 2009 (ANNEXURE A-14) 

n. Satellite imagery of 2010 (ANNEXURE A-14A)  

o. Google Satellite imagery of 2018 (ANNEXURE A-15)  

p. Satellite imagery of 2020 (ANNEXURE A-16)  

q. Satellite imagery of 2021 (ANNEXURE A-17)  

r. Satellite imagery of 2021 (ANNEXURE A-18) 

s. Satellite imagery of 2023 [July- August] (ANNEXURE A-19) 

t. Satellite imagery of 2024 [June] (ANNEXURE A-20) 

 

10. That the above maps and imageries conclusively show that the Najafgarh 

Jheel is located as a transboundary wetland between Haryana and Delhi and 

that the Najafgarh Jheel continued to exist as a wetland recorded since the 

19th century CE, well before 2010, contrary to the claim of State Wetland 

Authority of Haryana. It is further submitted that most of these imageries 

have been supplied by the State of Haryana itself. 

11. That the sole intent of the Applicants in I.A. 339/2024, seems to scuttle the 

proceedings before this Hon’ble Tribunal in the present matter and to 

prevent the larger benefits which would be brought for the entire water-

stressed Gurugram district by the Notification of the Najafgarh Jheel. 

12. That the State Wetlands Authority, as per Rule 5(4)(i) of the Wetlands 

(Conservation and Management) Rules, 2017, is obligated to perform the 

following function: 
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“in cases wherein lands within boundary of notified wetlands or wetlands 

complex have private tenancy rights, recommend mechanisms for 

maintenance of ecological character through promotional activities;” 

It is submitted that, as such, regardless of the revenue record the area of 

submergence is required to be notified as a wetland under the Wetlands 

(Conservation and Management) Rules, 2017 and which in no way adversely 

affects the interests of farmers. 

 

PRAYER 

In light of the facts and circumstances stated herein-above, I.A. No. 339/2024 

is devoid of any merit, needs no consideration and is, accordingly, prayed to 

be dismissed by this Hon’ble Tribunal. 

  

 

APPLICANT  

FILED BY: 

  

AKASH VASHISHTHA 

          (Advocate for the Applicant) 

490, Lawyers' Chamber Block-II, 

                                               Delhi High Court, New Delhi-110002 

                     Ph.: 9717006866 

                         Email: akashvashishtha.official@gmail.com 

Dated:- 12.02.2025 
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PRINCIPAL BENCH, NEW DELHI 
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IN 
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IN THE MATTER OF: 

 

Indian National Trust for Art and Cultural Heritage        …Applicant 

Versus 

 

Government of NCT of Delhi & Ors.                                        …Respondent(s)       

 

AFFIDAVIT 

I, Manu Bhatnagar, S/o Lt. Sh. R.P. Bhatnagar, aged around 66 years, R/o 24, 

Chitra Vihar, Delhi-110092 do hereby solemnly affirm and declare as under: 

1. That I am currently employed as the Principal Director in the Applicant 

Organization and am conversant with the facts and circumstances of the case 

and competent to swear this affidavit. 

2. That the contents of the accompanying Objection are true and correct to my 

knowledge as derived from the records of the case. No part of it is false and 

nothing material has been concealed therefrom. 
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DEPONENT 

VERIFICATION 

Verified on this 12th day of February, 2025 that the contents of the present Affidavit 

are true and correct to my knowledge and belief and nothing material is concealed 

therefrom. 

 

 

DEPONENT 
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ANNEXURE A-1 

                   Gurgaon Gazetteer, 1983 
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ANNEXURE A-3 

Land Revenue Settlement of the Gurgaon District – FC Channing, Settlement 

Officer, 1882 - extracts 
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         ANNEXURE A-4  

[Survey of India Map, 1936] 
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Annexure A-5 

[Survey of India, 1964] 
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Annexure A-6 

SoI Map placed by Haryana in OA 153/2014 in 2015 
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Annexure A-7  

Satellite Imagery of September, 1965 
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Annexure A-8  

 

Satellite Imagery of 1972 [p.835 of State Wetland Authority of Haryana 

Report, 29th July, 2024] 
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Annexure A-9  

 

Satellite Imagery of 1977 [pg. 835 of State Wetland Authority of Haryana 

Report, dated: 29.07.2024] 
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Annexure A-10  

 

Satellite Imagery of 1991 [pg. 836 of State Wetland Authority of Haryana 

Report, dt: 29th July, 2024] 
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AnnexureA-11 

  

Satellite Imagery of 1993 [pg .837 of State Wetland Authority of Haryana 

Report, 29th July, 2024] 
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Annexure A-12  

 

Satellite Imagery of 1995 [pg. 837 of State Wetland Authority of Haryana 

Report, dt: 29.07.2024] 
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                                                                             Annexure A-13  

 

Satellite Imagery of 2000 [pg. 837 of State Wetland Authority of Haryana 

Report, dt: 29.07.2024] 
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Annexure A-14  

 

Satellite Imagery of 2009 
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Annexure A-14A 

  

Satellite Imagery of 2010 [pg.840 of State Wetland Authority of Haryana 

Report, dt: 29.07.2024] 
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Annexure A-15  

 

Google Satellite Imagery of 25 November, 2018 

 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1072



Annexure A-16  

 

Satellite Imagery of 2020 [pg.846 of State Wetland Authority of Haryana 

Report, dt: 29.07.2024] 
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Annexure A-17  

 

Satellite Imagery of 2021 [pg.848 of State Wetland Authority of Haryana 

Report, dt: 29.07.2024] 
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Annexure A-18  

Satellite Imagery of 2021 
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Annexure A-19  

 

Sentinel 2 Satellite Imagery of 2023 

 

 

    
28 July, 2023      and                                               7 August, 2023. 
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Annexure A-20  

Sentinel 2 Satellite Imagery of 30th June, 2024 
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Om Prakash <omprakash.life@gmail.com>

Fwd: Advance service in in E.A. No. 16/2019 in O.A. 153/2014
1 message

AKASH VASHISHTHA <akashvashishtha.official@gmail.com> Wed, Feb 12, 2025 at 4:13 PM
To: Om Prakash <omprakash.life@gmail.com>

---------- Forwarded message ---------
From: AKASH VASHISHTHA <akashvashishtha.official@gmail.com>
Date: Wed, Feb 12, 2025 at 4:08 PM
Subject: Advance service in in E.A. No. 16/2019 in O.A. 153/2014
To: <ielo.indialaw@gmail.com>

Dear Madam,

Please find an advance copy of the Objections attached in E.A. No. 16/2019 in O.A. 153/2014.

Yours Faithfully,

Akash Vashishtha
(Advocate)

Ph.: 9717006866

Response to I.A. 339 OF 2024.pdf
2290K

2/12/25, 4:18 PM Gmail - Fwd: Advance service in in E.A. No. 16/2019 in O.A. 153/2014
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